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Shri Sambhaji Uttamrao Choudhari ess Applicant
v/s.
Union of India & Ors, »s+ Respondents

CORAM: Hon'ple Vice Chairman Shri Justice N.S.Deshpanda

Appearance

Shri S.P.Kulkarni
Advocate
for the Applicant

Shri V.S.Masurkar
Advocate
for the Respondents

ORAL JUDGEMENT Dated: 22,11,1994
(PER: M.S.Deshpande, Vice Chairman)

Heaid Shri Kulkarni for the applicant and
Shri Masurkar for the respondents. Though it is
true that the applicant's son who is aged six years
is a handicapped child and under the rules of guidance
this has to be taken into consideration while effecting
transfers, what is being urged is that the child has
to be carried to school and brought back and this would
not be possible if the applicant is transferred qgaing
the academic session to Panaji. There is no ansuwer to
the query that the applicant's wife who resides at Pune
would be able to do this jobs In the circumstances, the
grisvance does not appear to be well-founded. The
application is disposed of with the direction that the
applicant may not be asked to hand~over at Pune till the
end of December, 1994,
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